BTEM NO. 7 COURT NO. 7 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 34779/2016
(Arising out of inpugned final judgnent and order dated 30/05/2016
in SA No. 1082/2014 passed by the H gh Court O Judicature at
Al | ahabad)
CHANDRA KANTA JAWAHAR LAL PUBLI C CHARI TABLE TRUST
& ORS. Petitioner(s)
VERSUS
SHRI GAUTAM RCOHTAG Respondent ( s)
(with interimrelief and office report)
WTH SLP(C) NO 34376/2016
Date : 08/12/2016 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR JUSTI CE ROHI NTON FALI NARI MAN
or Petitioner(s) M. C. U Singh, Sr.Adv.
Mal i ni Poduval , Adv.
Babi ta Sant, Adv.
Codrelia Slong, Adv.
Manoj Pillai, Adv.
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Respondent (s) M. C. A Sundaram Sr. Adv.
Di ggaj Pat hak, Adv.

Zaf ar | nayat, Adv.

Prachi Johri, Adv.

Rajiv Dutta, Sr. Adv.

Di ggaj Pat hak, Adv.

$353%7

UPON hearing the counsel the Court made the follow ng
ORDER
SLP(C) No. 34376 of 2016 is taken on Board.
I ssue notice in both these petitions.
Reply affidavit, if any, be filed within four weeks.

Rej oi nder af fidavit, if any, be filed wthin tw  weeks
1
thereafter.
St at us quo, as on t oday, with regard to t he di sput ed
properties shal | be mai nt ai ned by al | t he parties, unti |
orders.

( NARENDRA PRASAD) (RENU DI WAN)

COURT MASTER  ASSI STANT REG STRAR

further



